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REPO&T;OF TIlE JOINT COMMITT££ 

I 
;,.,., .. ,'i ; •• ,ti~,l 11;,. i:IN'it.OtnJ~ION 

, ; )i·~.,i.j't"t1-j' • '., f ~ !~,.~·~i l t. . "' 
I, the Chairman of the Joint Committee on Offices of Profit, hav-

ing been 'auth~ by th~ Committee ~ present 'the Report c,n 
their behalf, present this 'SeVenteenth Report of'the Comnrltiee.· 

i ~ ~ ;. r' ~ • • 

2. The Committee' held .. three sittings-on the 21th ". February,. 
22nd )4.~A aDd 25th. March, 1976. Minutes of these sittings form. 
part of. t:he Report and are at Appendix. ' : 

3: The Committee conSi.a~red the corrtposition, character,t~.:; 
tions, etc. of 75 Committees/Boards/Corporations, etc. coIistit1Jte<t 
by i~~~"C~~tp.l., ~l &~~ _ CJoYdl}'nw~~ ~ . U~on. ,Terq¥.>..rx., ¥-
ministrations and I tM·;_~te ,M-4 ~oll~. paypblc to their 
members. 

..... .~ j " ~ . • 

,4. Detailed ~rrna.tio~. r~d.in,g ,t.pe ,c9mposiU:9n,. ch~~ter,. 
funct:ons, etc. of the COmnUttees/~ards/Corporations, etc. and 
emolum~nts . ~d allowances payable to their members wa3 furnished 
by the r~spective Ministri~/Depariments of the Central Govern-
ment and the State GoveI1;lments ,and the Union Terrirory Adminis-
traijo~ ~n a request made by the Lok Sabha Secretariat. 

5. The Committee considered and-adopted the Report bn the 25th 
March, 1976 . 

. _1 • ",,~)";·t ,.,f i " "1 ,J ~~l~ t j ;. ~: s~ 

6. The observations/recommellqati9DS of the Committee in res-
pect of the matters considered by them are given in the succeeding 
paragraphs. . 

.n 
COMMITTEESJBOARDS/COR~RATIONS ETC. CONSTITUTED' 

. ~y THE CENTRAL ·AND·'STATE GOVERNMENTS AND 
UNION TERRiTORV·· ADMINISTRATIONS 

Board of lliredors of the Central Electronics Ltd. (Departmeat of 
ScieD~ and TechD~logy) 

11 i 

7. The Committee Dote ,thit the non-official Directors of the 
Central Electronics Ltd. are entitled to a sitting fee of Rs. 150/- for 
e~ch meeting of the Board They are also entitled to DA @ Rs. 100/-
per day for' attending to the work of the Company at places other 
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than the place of residence/normal place of duty. These sums ex-
ceed the 'compensatory allowance'. Besides, the Board of Directors 
exercises executive and financial powers. As such, the Committee 
feel that the Diree&or'ahip of the COIJ\PtIly oUlbt, DO' to' be exempt 
from disquaJification. ' 

Cemmittee of Adminiatr.... of tM aaN.loeaa B .... ' h ...... 
Council, ..... (JIIn.ary of Carmtr~.) 

8. The Committee note that the two non-ollcial members Qf the 
Committee of Administr.Uon of the Haodloom Export Promotion 
Councu. Madru who are from Trade are nominated by Govern-
meat. They ue entitled 10 TA/DA whicb is leIS thaD the 'eompen-
eatory allowance'. But .. tJae Committee aerdle3 executaft and 
flnancial powers, ,the COIJlInittee a-l that the IlOn-oIIelal memben 
of the Comm;:tt.ee nomin.ted by Government ou,ht not to be exempt 
from di8qllaliflcaUon. 

c._lttee ef Aelmlal,allll •• .r ... eM' •• hpert ........ 
Ie. , .. ell ( ....... , ., c. .l1ee) 

9. The Committee note that the non-olicial members of the Com-
mittee of Admf~ of the ea..... hport Promotion Council 
are entitled to get Ra. 'J!)/- per day for attenctin. the meeting, of the 
Committee aloncwtth TA/mileage allowance etc., which is less than 
the 'compensatory allowance'. Howewi', as the Cc:mmlttee of Ad-
miDistration exercises executive and ftftuadal powers, the Commi~­
tee feel that the non-oftldal members, nominated by Government, 
0UIht DOt to be exempt from dUquali.6cation. 

C-ittee of AtI· ... tratlea ef Tohaeco Ex..... Promotion CeuDfil 
(llhWr7 .. C._I.ee) 

10. The Committee note that the non-ofticlal members of the 
Committee of Administration of Tobacco Export Promotion Council 
are entitled to Ra. U.5O for the da)'lof the meettnp of the Committee 
.. halting expenses which are lela than the 'compensatory allow-
ance'. However," the Committee of AdmiDbtratioD e~ exe-
cutive and ftDandal powen the CcJauDItt. feel that the non-oftlcial 
members, nomlnated by Government, ought not to be exempt from 
dilquaHftcation. 
QevemiDg Coaadl of the Film 8IIfI ............ Jastlt ... of I .... 

(III_try ., I ................. e ..... ) 

11. The Committee note that the non-oftlclal members of the 
Governina Council of the FUm and Televt.1<m Institute of India are 
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entitled to DA of Ra. 75/- per day (if they make their own arranae-
ments for staying) which il more than the 'compensatory allowance'. 
In case they stay in the guest room of the Institute they will be 
entitled to Rs. 50/- as D.A. which is marginally less than the 'com-
pensatory allowance'. However, as the Governing Council exercises 
ezeCutive and financial powers, the Committee feel that the mem. 
bership of the Governing Council of the Institute in so far as it is 
~ . oftlee of proAt under the Government ought DOt to be exempt 
from disqualification. 

·s .... a)· c ••• 'fill lIIItiD ... I ••• ...., )lew De.1I6 (W W., 
ef La .... ) 

.. 12. ~ ComIJ'ai~ DDte ~ ..• pro,po,ed lD tile draft rules rela-
tiJlI to T.A. and related m.atters, the DOJlooOfticlal members of the 
General Council of National Labour lmtitute, New Delhi can travel 
by, highest class in the train with 25 per cent of baIting allowance 
per day as incidental expell8el. Besides, they are entitled to halting I 
daily·allowance at the rate of Rs. 75/- per day in State Capitals and 
1\& .501- per day at other pl'aces. Thus, in State Capitals it exceeds 
the 'compensatory alIowanee' but at other places it will be slightly 
le3s than the 'compensatory allowance'. However, as the General 
Council exercises poWl!rS and h in a position to wield inftuenee, the 
Committee feel that the non-offtclal members, nominated by G0vern-
ment, ouaht not to be exempt from disquaJification. 

..... .,' Ok ...... ef _Is ...................... ·.at..1aa 
Co. Ltd., 00t0eaIaJa .... (_..wry of Ja.tadty .... Civil SQpIie8) 

13. The Committee note that the ftOIl-ofllcial Direetors of 'MIs. 
Hindustan Photo Films Manufacturing Co. Ltd., Ootaeamund are 
entitled to a sitting fee of Rs. 100/- for attending Board meetings and 
incidentals at Ra. 100/- for the ftrst day and RI. 501- per day for sub-
sequent daYI. 'Mlese sums exceed the 'compengtory allowance'. 
Besides, the Board of Directors exercisel financial po\WrS. As such, 
the Committee feel that the Directorship of the Company ought DOt 
to be exempt from disqualification. 

a...naiq C. UI'lI, lI.d .... 8s .... s.r..., OIpJth ... (PI ...... , 
CommiNion) 

It. The Committee note that the Chairman of the GoverniDi 
CoUDell, National Sample Survey Organisation is entitled to an hono-
rarium of Ra. 1500/- per month which doeS not CQme within the am-
bit of 'compensatory allowance'. The other non .. oftlcial members are 
entitled to TAfDA which is less than the compensatory allowance'. 



~ti tiGOverning ::1~t6uncil'dOes f ~ not .; ;~x€ireiBe\~ lex~uii v;' !~i\ j tt;t~n~ia1 
~~;: '~s sucll:;:ffie' Conimittee 'feel that' whl1e 'the "ChaiEmah :r~l 
the; cO'wiC"n :C?~t.no' to be exempt from disqualiftclit~ht' ,or.dinarY 
non~mciaffuembers' or 'the 'Council aught to be exempt.-·' l""~'l 
6..r_,";;.!"! ... ~~ .. _, '4"~ , • .- .. <",_.", ,_. '~." N : ..... ~'.~ .'" " (.~,.;'~' 

I .,.... -. Hutri'" BbanI(Mbdstl'y of ~ ..... 'frriPthi1tiy 
~:~ :. ..'~... +. .. ... - . " '. . .1:; .. t '" . 

:' -:. ..,1&;. ~he ,Committee .. .o.ote tbat t.benon-oillcW me.ben; of N EooU 
and Nutrition Board are entitled to TAIDA which:is l~ tbanntb! 
'compensatory allowance'. However, as the Board exercis:es ad-
• iaj e •• ~_.-I 'lJl8loiQ~de ~ ~ that .ita .... 
bership of the Board ought not,· tb;;"betexempt from disqualification. 

~edilDl' ..,. * P .......... ldttitIIfea,~'K ........ ',' J ...... n . 
..., "lAkbOw, ~Bycledbacl, A~"'" Ch ...... rlI 
;.,t :' ,.L' • (IIIfdW{ry' of 'ApicUltUre .... mica",) - .. ~. . 
., ' -- .~ ... 

~ 16. The Cpmmi~~ DQ)e' tAAt .the tioll-9t1i~ial ,~~~rs of. t~ 
: ~ ,." ,.' - ~ _ \ . "f'_, ., '. 

GOy~Bo.d)' . of F~ ~ti.tutes~ Kalamassry, B.ansa1ore,.. 
~ t..uclmp~. pcipna,i:!Y4era.bad, Ahmedabad and ~~4' garb ar~ 
~ to TAlDA, ~W~ ,~~:. jhan \be.'~QJ~nsatory ,N1()wan~'. 
liqwever, .. tbe Board of Governors exercises executive and flnfJl~ 
~ "" . , ' J .' , . ' -'1, • 

~ PPW,ra,the Committee feel ~hat the noo~cial JDembtrs ~f ,~e. 
Gov~ BpGy,of tlMt Institutes rQU8ht not to be exetnPt J.r()m dis-.. ,; , - "" . 

qualification. '.i . ! ' 

""_ "t~ ".~ 1~,.tOU.Qg,"""' .. Ud., (_"'fY'!efir~t'!1 
i·~~~+q,;., /' 1;,', hH;~ ~t"" Clrr.",.I,h., ... .,t1 "" O;l" t {1 i .• 

" ~. ,The, ~ttee, .~ u.t ,the non"'9ftlcial Direc~rs of" the 
Ipci.i_ ,Pil,~tion Ltd. are.~ ,alia eDti.\lep to .a.sitthl&Jee., 
of ~ . .1.OA/, per da, fo~,.attending tbemeet.:np of the Board Qf, P,irec •. ~ 
to1'ls wWcbeqeecb,;tbt{ l~mgensaWry ,alloWance'. BesideJ, ,the 
BoArd·.of ~tora,.exe.rclsei ex.ec~tive and financial powel1 ' , As 
.... -.. CoIGDlittee.fetl ~ tbr Direetonbip of .the Coq>orati4)p, 
otIIbt 'no,t. to 'be,.... fro~, cliIqu.aUlea.tio~ , .. 

'. ' 

Board of Ma ....... t of BaI Bhav .. SodetY. Kotla .... Ne. 
,Vf .. i~.;" ... i"'" {I •• _., ., ••• =-11 ........ , •• "81 t. Iferet"'Pil!i tvd 

18. The Committee note t~~~the'nJn-offtclal members of the 
BOard"~ofMa.na~ent·of ~Bar Shavan SocIety are enttil~~, "'A/ 
DA,wh~ch ,is less thin the 'c6mI~rpfltory .noWanee'. ,Bu~;t':'e'Board·, 
o( Management ~eretseI iieeUtfve~ana 'ftDandal poWers.' AS suc~ .. · 
tbe'Commi!tee feet that the non-dMcial memben of the Board ought 
not'to lie exempt from dilquallfteation.·; ! . " 



B~"".f Go.' .... dI"dtei'wM'eri~lI~hOol',t(Saitawalrf' S~y 
(Ministry of Edu.r",I'a'J\d Social Welfare) 

-:, .,19. 'The eommittee note that the non-official members o{the 
Board of Governor§ of the I:..awrence Sehool (Sanawar) Society' a~e 
~tit1edto T AfDA, whieh is -less than the 'compensatory allowance': 
i.Iowever, .the.Board of Governors exercises eXEcutive and financiai 
po~en. As such, the Cornmitteefeel that the non-official members 
o£-_he' Board ought not to be '. eXEmpt from disqua1ification. 
- .~. , 

a ...... ,Direeter8 of tbe . WeJtBellgal Essential Commodities 
.' Supply' Cot}tOration Ltd. 

-. 
. lO. The Committee JlQte that the non-<lfficial Directors: of the .... ~. ; .. , ~ 

West Bengal Essential Commodities Supply Corporation Ltd. are 
entitled to a fee of Rs. 50/- only for attendance on e3ch meeting of 
the Board o~jDireetars'» w1deh;is mafgirtally less'tllartt the 'compen-
satory allowance'. However, a, the Board of Directors of the Cor~ 
potatioD'der~, execntive and financial powers,· the Committee _I that the Directorship of theC·.)rporation ought not to beexempi 
frotrrlO diaqualiftcation.. . 

. J>&trlct FOod ,and Supplies Advisory Committee (Wes$ Bengal) 
~ .~ ., . ' -.. . .. 

; ~ ''21. The Comtnittee note that no decision· regading payment of 
crA/DA or any other allowan:e to the non-official members· of the 
Dhtiict:Food and Supplies Advisory Committee has yet been' ~n 
bY the ''State :Government. However, the 'functions of the COnuDit-
tee.'are bf'advtsOry nature. As such, . the Committee feel that the 
non-oftlcial members of the Advisory Commit~ee ought to be exempt 
from disqualificat:on so long as the payment admissible to them re-
...... below fthe.J~vel of 'compell1atpry allowance'. ,-.:c o! •• ' ... ! 

Rajasthan Stat~ Road Transport Corporation 
!" ~ 

'22. The ('?mmittee note that the non-official Directors of·the 
Bajaa~han State Road Transport Corporation are entitled to a sitting 
fee'of RS;t50/. for every day of meeting of the Board on a Committee, 
in: addition to TA/DA which exceeds the 'com~nsatory allow~ce'·. 
Alfio. ·tlle functions of the Corporation 'are executive and finanCIal in 
rYatu~.As sueh,t~ Committee feel 'that the Dii'ect.orship of the 
Corporation ought not to be e!xempt from disqualification, 



• 
a.p.tIIua State Botri b be •• doD~"'" 

Poll .... 

23. The Committee note that the DOD-oJIlcial reaiden\ members 
of the Rajasthan State Board for Prevention and Control of Wa_ 
Pollution W'e entitled to a aittiDa allowance of Ra. M/- per lit1llDJ 
and conveyance charles of Ra. 101. for each day of actual meetiD, 
of the Board. The non-ofticiaJ members non-reaident at Jaipur pt 
Bs. 10/- as sittina allowance in addition to DA e Ra. .,- per day. 
The payment thus adinissib1e to the non-otftcial members may ex-
ceed the 'compensatory allowance'. Also, according to the State 
Government the functions cd. the Board are,execqti.ve aD4 fel\llat.ey 
in nature. As suob. the Committee feel" that the membership of the 
Board (including Chairmanship) in so far as it is a,n ofllce of profit 
uod .. the Government, oucht DOt to be exempt from dilqualification . 

...... St8&e ...... ' • c., ...... 

24. The Committee note that the D~tIetal Diredora of tile 
RajuthaD State Warehousing Corporation are etitled to •. littilal 
fee of Rs. 50/- for each day of the meetings of tlW Boerd of Directon 
or the Executive Committee or Sub-Committee. They are also en-
titled to a daily allowance of Ra. 151. per day if accommodation is 
made availabl.e to them at eoncessional rates aDd RII. 30/- per day 
in other cases. The Chairman, in addition is entitled to a furniIbecl 
buDalow, a car, water and electricity char .. upto Ra. 5,000,· per 
annum and a sumptuary allowance of Rs. 'IItO/- per mentllll. Abo, 
the Board of Directors exerci.t¥!S executive and ftnaneial powera. AI 
such, the Committee feel that the Directonb.1p 01 U. Corporation 
oupt not to be exempt from disqualification . 

• ai-..... State .... trial .. _nihil "' ••• a,IIII •• c.,8nutl • 
lA4i., J"'" 

25. The Committee note that the non-ofllclal Director. of the Raja-
atba State lDdustrial and Mineral Development. CorporatiOn Ltd., 
Jatpur are entitled to a sitUDa fee of &75/- per clay for .twDdlDI 
Board meetinp and • sitUDI fee of Ra. 'JO/- per day for meetlDP of 
the Committee Of the BoarcL 'I1lele lUlU exceed the 'compensatory 
allowance'. Abo, the fuDeUoaa of the Corporation are executive 
in _tuN. As such, the Committee feel that the DireGtonbip of. tbe 
Corporation ought not to be exempt from di~WllifteaUon. 
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...... ef Dincton ef tJae. N .... F __ dry lAd., Nahaa (Him ..... I· 
, ~b) 

26. The Committee note that a non..afficial Director of the Nahan 
Foundl.'y Ltd, Nahan is entitled to Rs. 50/- for each meeting of the 
Board of Directors. In addition, a non-resident Director who is not 
a Government aervant is. entitled to draw actual rail or air fare plus 
a fixed sum of Rs. 50/- as incidental expenses of the journey and 
haltinl allowance for .-ch meeting, irrespective of his duration of 
atay at the place of the meeting. Thus, the payment 'admissible to 
a non-oflicial Director may exceed the 'compensatory allowance'. 
AlIo, the Board of Directors exercises executive and financial powers. 
Ita such, the CoJnmjttee feel that the Directorship of thE' Company 
ought not to be exempt from disqualification. 

a.r. of Dine ... of the Himachal Pradesh State Small Industries 
aDd Export Corporation Ltd. 

27. The Committee note that the D.A. admissible to the non-
offtcial Directors of the Himachal Pradesh State Small Industries 
and Export Corporation Ltd. is less than the 'compensatory allo-
wance'. However, the Board of Directors exercises executive and 
financial powers. As such, the Committee feel that the. Directorship 
of the Corporation ought not to be exempt from disqualification. 

fte llimaebal Pradesh Rouin. Boartl 
28. The Committee note that the Chairman of the Himacbal Pra-

desh Housing Board, if a non-ofticial, is entitled to a pay not exceed-
ing Rs. 1800/ .. per mensem which does not come within th~ ambit 
of 'compensatory allowance'. The other non-ofticial mem~rs are 
enti tIed to T AIDA. whic.h is less than the 'compensatory allowance'. 
However, as the Board exerei -;e5 executive and financial powers, the 
Committee -feel that the membership of the Board (including Chair-
man ship) ought not to be exempt from disqualification. 

.......... LeYeI eo.-ittee to _ruti-be .pplicati ... for hire pur-
e .... of .aeIUMrY < ....... ,..) 

29. The Committee note that the TA/DA admissible to the non-
ofllcial Members of the State Level Committee to scrutinize applica-
tions for hire purchase of machinery does not exceed the ·compen-
latory allowance'. However, the function of the Committee is to 
scrutinise applications for hire-purchase of machinery which can 
enable the members to wield inftuence. As such, the Committee 
feel that the membershJp of the State Level Committee ought not 
to be exempt from disqualification. 



! ,flu",,' Rd •• , B0ard5 101- ,KltaSi tRills; JaiRt" lIill. i.JMt 08161 ... 

Districts ~Me,*halaya). 

30. The Committee note that the non.t~fticial mernbersof . the 
:Supply Advisory Boards for Khasi Hills, Jaintia liills and Garo Hills 
Distric~ have not'made any claim for TA/DA so far.' Hence, nO 
payment on that account has so far' been made 'to them: Also, the 
functions of the Boards are of an advisory nature. As such, the non-
official members of the Boards ought to' be e'1tem~t from di6t\ualiAca-
tion, so long as no payment of TA/DA is made to them or such pay-
ment does not exceed the 'compensatory allowance'. 

~ ~ of OU-tOl'!l 'Of -the- Kanataka State Forest Indutries 
Corpel'8tion Ltd. 

; 3l. The Committee note that the ChWirltian':6f the"lldard'"of Ditl 
ectors of the Karnataka State Forest 'Yrtdustrles Corporation, Ltd., 
who is a non-official, gets Rs. 2,000/- lumpsum. This p.YJ:J}ent does 
not come within the ambit of 'compensatory allowance', as defi~ 
in .Section 2(a) of the Parliament (Prevention of DisqualiftC8tion~ 
Act, 1959. The other non-official Director is entitled t,) Rs. 100/- as 
sitting if*! per day for attending the meetings of the .Boa.rd of Direc-
tors or- the Committees thereof. The payment thus admissible to the 
non-official Director exceeds the 'compensatory allcwance'. Also, the 
functions of the CorporatiOll 8'l'eof 'executive; lOr ,mancial nature. 
As such; the Committee feel that the Directorship of the Corporation 
ought not to be exempt from disqualification. '. 

Dis~ct Soldifkrs', Sailors' and Ainileos' Board, Tripara 

32. The Committee note that no rate has yet been fixcd.in regard 
to TAfDA payable to the non-official Members of the District Sol~ 
diers~t Sailors' and Airmen's Board Also. according to the State 
Governmen~ the Board does not exercise any financial powers. Af. 
suchy the Committee feel that the non-official Memi>P.rs of the, Board 
ought' to be,~xentpt;from disqualification so long ~9flO, ~t..t.· 
admissible to them or lhe plf'yment ,admissible 'to .thtam does not ex-
ceed the 'compensatory allowance'. 

AdvisoryBoarcis (i) under the Mainten.n~ of 'nter~al Security 
Ad, 1911; and (ii) under the Conservation of F~reil" Exchan,e aDd 

Prevention of Smucglin& Activities At't,<'1174 (Tripara). 

33. The Committee note that the Chairmen of tb~ abov~menti()h- . 
ed Advisory Boards are entitled to draw TA/DA and dn honorarium' 
of Rs. 200/- per sitting day. The OI"dinary members ofth,. Boards 
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are --entitled to draw TAjDA and an honorarium- of Rs, 100/- per:sit-
ting day. The payments thus admissible to the Chain}'len and mem-
bers of the Boards exceed the 'compensatory allowance', A!so, the 
functions of tne Boards are of judicial nature, As such, the Com-
mittee- feel that the Membership (including Chairmanship) of the 
"Boards ought not to be exempt from disqualification. 

Andbra Pradesh state Pi'aDning Board 

34. The Committee note that the functions of the Andhrs Pradesh 
State Planning Board do not partake of an executive character. 
However, the non-official members of the Board :ire paid an honora-
rium of Rs, 100/- for each day of the meeting in addition to T.A., which 
exceeds the 'compensatory allowance'. As such, the Conlmittee feel 
that the membership of the Board ought not to!>~frbm: dis-
qualification. ---- .. -' 

State Advisory Cooperative C'ouncil for the Union Territory of Goa, 
Daman and Diu. 

35. The Committee note that at present no remULeration is admis-
sible to the non--ofticial members of the State AdviS'try Cooperative 
Council for the Union Territory of Goa, Daman -and Diu. Also, the 
functions of the Council are advisory in nature. As such, the Com-
mittee feel that the non-official members of the Council ought to be 
exempt from disqualification so long as no remuneration is admissi-
ble to them or the remuneration admissible to them does not exceed 
the 'compensatory allowance', 

Hospital Visiting Committee for Goa Medical College, Panaii 

36. The Committee note that no remuneratio!l is at present pay-
able to the non-official members of the Hospital Visiting Committee 
for the Goa Medical College, Panaji. AlsoJ the f~ctions of the Com-
mittee are advisory in nature. As such, the Committee feel that the 
non-official members of the Committee IJught to be exempt fro~ dis-
qualification, so long as no payment is admissible to them or the 
payment. admissible to them does not exceed the 'compen~tory 

allowance'. 

Representation for review of the recommendation of the Committee 
regarding Board of Governors of the Indian Institute of Management, 

Bangalore. [Para 15 of 12th Report (Fifth Lok Sabba)] 

37. In paragraph 15 of their Twelfth Report. presented to ,the 
House on the 20th March, 1975, the Joint Committee on Offices of 
Profit (Fifth Lok Sabha) had observed as follows in regard to the 
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Board of Governors of the Indian Institute of 'Management, Benga-
lore:-

"The Committee note that the non-official members of the 
Board of Governors of the Indian Instituk' ot Management, 
Bangalore, are entitled to only TA and DA for attendinc 
the meetings of the Board at the highest rate permissible 
to ofIicers of Government of India, which is leu than the 
'compensatory allowance'. Howeve!', the Board of Gov-
ernors exereises executive and .financial p<JWtm;. As luch, 
the Committee feel that the non-otftci&l members of the 
Board, who are appointed by the Government, ought not 
to be exempt from disqualiftcation." 

38. In a communication addressed to the Secretariat) the Mini*, 
of Education and Social WeHare have represented as tolloWl:-

"It may be stated that the powers exercised by the University 
Executive Councils are in no way less than those of the 
powers of the Board of Governors of the Indian Institutes 
of Teclmology or Indian Institutes of Management includ-
ing Indian Institute of Management at Banplore. In view 
of the fact that the non-ofBcial membe~ of the University 
Executive Councils are exempted from diaqUaliftcatlOD 
from membenbip of Parliament, the.non-oftlcial members 
of the Board of Governors of the Indian Institute of Man-
agement, Bangalore should have been exempted from the 
same disqualification. 

It may also be stated that the Institute of Manag .... t, Ban-
galore had been established as a society under the Mysore 
Societies Registration Act of XVII of 1960 and its aftairs 
are managed by a Board of Governors. The Board of 
Govemon has not been appointed by the Government." 

39. The Committee are not convinced by the ab(;vft arguments of 
the Ministry of Education and Social Welfare. They observe that 
the Board of Governors of the Institute exercises executive and fln-
ancial powers. They also observe that in terms of the Rules of the 
Institute, as furnished by.the Ministry of Educatior. and Social WeI-
tare, the Board of Governors is, intet' Cllia,< composed of four repre-
sentatives of the Central Government nominated by the Ministry of 
Education and Social Welfare and also fou" pe1"BOftI nomift4ted by 
tM Cefttnll Go11ernmeftt to repreleftt industry, c:ommerce, labour 
and other interests. The Chainnan of the Board of GovernOR is ,110 
appointed by the Central Government. 
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As such, the Committee feel that no change in the earlier recom-

mendation of the Committee made in para 15 of their Twelfth Report 
(Fifth Lok Sabha) is called for. 

40. In regard to the following bodies, the Committee note that the 
non-oftlcial members thereof are either not entitled to any remunera-
tion or are entitled to TA. and D.A. which is less than the 'compen-
satory allowance'. Besides, the functions of these bodies are mainly 
advisory in nature or their character, composition, etc are such that 
their membership ought to be exempt from disqualification. The 
Committee, accordingly, recommend exemption of membership of 
theM ·bocIiel from disqualification for membership of Parliament. 

(1) Science and Engineering Research Council (Department" 
of Science and Technology) 

(J) Board ot awards on import substitution (Department of 
Industrial Development) 

(3) Development Council for Man-made Textiles (Department 
of lDduatrial Development) 

(4) Development Council for Organic Chemicals (Department 
of Industrial Development) 

(5") Development Council for Inorganic Chemicals (Department 
of Industrial Development) 

• (8) Central Boilers Board (Ministry of Industry and Civil 
Supplies) 

(7) Standing Committee of the Conference of Central and 
State Statistical OrganisatiOns (Ministry of Planning) 

(8) Committee of Experts for Sample Survey in Hill Districts 
of U.P. (Ministry of Planning) 

(9) Advisory Committee on Training in Official Statistics and 
related methodology (Ministry of Planning) 

(10) Steering Group on pilot survey for es~..m~tion of ~te? of 
flah from inland water resoutteS (Planmng CommlSSlon) 

(11) Steering Committee on Industrial Statistics (planniRg 
Commission) 

~i2) National Food Advisory Council (Ministry of Agriculture 
and Irrigation) 
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./l~) Chief Director of Purcha~e AdvisorvCommittee ('ood 

Processing Industry) (Ministry of A~riculture and Ir~ 
~) ~ 

~4) Cen~ral Fruit Products ~dvisory Comm~ttee (Miniat1;1 ot 
, Agnculture and Irrigation). , •. 

lis) Indian Wheat and Wheat Products Developme~tCouHCR 
,_' (Ministry of Agriculture and Irrigation) ;,.;h~. 

~16) Advisory Soard o~ the National Sugar Instjtui~, Kanpu;. 
-(Ministry' of Agriculture aDd liTigation) . 

(17) Standing Committee 011 Police Training in the Bureau'of 
Police Research and Development (Ministry of Home 
Affair8) 

(18) Governing Body of the Central Tibetan Schools Adminis-
tr,ation (Ministry of Education aDd SnCl:\IWeWare). 

(19) State Evaluation Committee (West Berig~l). 

- (20) District AdviBoryCommUtee for' proetiremem and distri-
bution of essential commodities' (Hlmae'ha11 Pradesh). 

__ (~1) State Advisory ~ for the CorI'eetinnalAmninlstration 
of Jails (Himachal PraGeab)., 

(22) Advisorv Committee for State Museum. Simla (Himachal 
-' ", Pradesh). . 

(23) Local Ward Committee for Uistribution of eaen~ial com· 
'modities (Himachal Pradesh).' . 

(24) District Employment Committees for Solan, Bilaspuf, 
·Cham~ Dbaramaala, Kalpa. KuluMa~i and Nahan 
(Himachal Pradesb). 

(25) The Himachal Pradesh State Cooperati~"e C"undL 
, 

(26) State Level Sub-Committee under the InJustrial Develop-
ment Counci1(Himacbal Pradesh). 

...~ .. , 
(27) State Invention Advisory Committee (Hjmach~l Pradesh). 

, (28)" state Industrial D!velopment Cou~cil (Hl~chal Pradesh). 

(29) Planning and Development CommittecH, for ~fte,",nt! ueas 
f -viz. (i) Coastal Andhra (ti) Rayalu~DJ.;,.and (iil) Te-

lengana (Andm-a Pradesh), 
It .•• . 

(30) Van a Premi Sangha (Tripura). ~ . ~ I 
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(31) State Level Advisory Committee (Meghalaya). 

(32) Committee for registration of small scale industries and 
allotment of raw materials (Meghalaya). 

(33) Rural Development Committee for the Union Territory 
of Chandigarh. 

(34) Museum Advisory Committee for Museum and Art Gal-
lery, Chandigarh. 

(35) District Committee on Employment for the Regional Em-
ployment Exchange, Chandigarh. 

(36) Chandigarh Industrial Development..cum-Liaison Board. 

(37) Home Minister's Advisory Committee on Chandigarh. 

(38) Board for visiting Mental Hospital, Panaji. 
,. 

(39) Hospital Visiting Committee for Diret'torate of Health 
Services, Panaji. 

(40) State Advisory Board on Correctional Services (Anda-
mans). 

(41) District Level Coordination Committee for Correctional 
Services (Andamans and Nicobar District). 

NEW DELHI; 
25th MaTch, 1976. 

2939 LS-2. 

S. B. P. PATl'ABHI RAMA RAO, 
Chainnan, 

J oint Committee on OtJices of P1'ofi,t. 



APPENDIX 

Vide para 2 of the Report 

MINUTES OF THE JOINT COMMITTEE ON OFFICES OF PROFIT 
(FIFTH LOK SABHA) 

Fifty-fint Sittm, 

The Committee sat on Tbursday, the 26th February, 1976 from 
11.00 to 11.40 hours. 

PRESENT 

Shri S. B. P. Pattabbl Rama Rao-ChainnGn. 

M1DIIIJ;RS 

Lok Sabha 

2. Shri S. M. Siddayya 
3. Shri Ramji Ram 
4. Shri Arjun Sethi 
5. Shri Ramavatar Shastri 
6. Shri Ram Shekhar Prasad Singh 

&;110 SobluJ 

7. Shri N. M. Kamble 
8. Shri A. K. Refaye 
9. Shri Venigalla Satyanarayana 

10. Shri Yogendra Sharma 

Shri Y. Sahai--Chie1 LegiBlative Committee 0tftceT. 

2. The Committee took up for consideration memoranda Nos. 949-
988 relating to certain Committees/Boards/Corporations, etc. consti-
tuted by the Government of India/State Governments/Union Terri .. 
tory Administrations. 

14 
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Board of Directors of the Central Electronics Ltd. (Memorandum 
No. 949) 

3. The Committee noted that the non-official Directors of the Cen-
tral Electronics Ltd. were entitled to T.A./D.A. and sitting fees which 
exceeded the 'compensatory allowance'. Besides, the Board of Dir-
ectors exercised executive and financial powers. As such, the Com-
mittee felt that the Directorship of the Company ought not to be 
exempt from disqualification. 

Committee of Administration of the Bandloom Export Promotion 
Council, Madras (Memo. No. 151) 

4. The Commitee noted that the two non-official members of th~ 
Committee of Administration of the Handloom Export Promotion 
Council, Madras who were from Trade were nominated by Govern-
ment. They were entitled to T.A./D.A. which was less than the 'com-
pensatory allowance'. But as the Committee exercised executive 
and financial powers, the Committee felt that th~ non-official n.em-
bers of the Committee nominated by Government ought 'lot to be 
exempt from disqualification. 

-Committee of Administration of the Cashew Export Promotion 
Council (Memo. No. 952) 

5. The Committee noted that the non-official ~embers of the 
Committee oj Administration of the Cashew Export Promotion Coun-
cil were entitled to get Rs. 25/- per day fO!' attending the meetings 
of the Committee alongwith T.A./mileage allowance etc. which was 
less than the 'compensatory allowance'. However, as the Committee 
of Administration exercised executive and financial powers, the Com-
mittee felt that the non-officia} members, nominated by the Govern-
ment, ought not to be exempt from disqualification. 

Committee of Administration of Tobacco Export Promotion Council 
(Memo. No. 953) 

6. The Committee noted that the non-ofticial members of the Com-
mittee of Administration of Tobacco Export Promotion Council were 
entitled to Rs. 12.50 for the days of the meetings of the Committee 
as halting expenses which was less than the 'compensatory allow-
ance'. However, as the Committee of Administration exercised exe-
cutive and financial powers, the Committee lelt that the non-official 
members, nominated by Government, ought not to be exempt from 
disqualification. 
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GovemiDg CouneU of the Film and Television Institute of India 
(Memo. No. 958) 

7. The Commitee noted that the non-ofllcial members of the Gov-
-eming Council of the Film and Television InstJtute of India were 
entitled. to DA of Rs. 751- per day '(if they made their own arrange-
ments for staying) which was more than the 'compensatory allow-
ance'. In case they stayed in the guest room of the Institute they 
would be entitled to Rs. 50/- as D.A. which was marginally less than 
the 'compensatory allowance'. However, as the Governing Council 
exercised executive and financial powers. the Committee felt that 
the membership of the Governing Counell of the Institute in so far 
as it was an office of profit under the Government ought not to be 
exempt from disqualification. 

General Council of National Labour Institute, New Delhi (Memo. 
No. 159) 

8. The Committee noted that as proposed in the draft rules relat .. 
ing to T.A. and related matters, the non-ofticial members of the Gene .. 
ral Council of National Labour Institute, New Delhi could travel by 
highest class in the train with 25 per cent of halting allowance per 
day as incidental expenses. Besides, they were entitled to halting/ 
daily allowance at the rate of Rs. 75/- per day in State Capitals and 
Rs. 50/- per day at other places. Thus, in State Capitals it exceeded 
the compensatory allowance but at other places it would be slightly 
less than the 'compensatory aJrowance'. However, as the General 
Council exercised powers and was in a position to wield influence, 
the Committee felt that the non-ofticial members, nominated by 
Government, ought not to be exempt from disqualification. 

Board of Diredon of M/s. BiDdustaa Photo FiIas ¥anufaeturing 
Co. Ltd., Ootaeamund (Memoraadllm No. "1) 

9. The Committee noted that the non-oftlciaI Directors of Mis. 
Hindustan Photo Films Manufacturing Co. Ltd., Ootacamund were 
entitled to a sitting fee of Ra. 100/- for attending Board meeting 
and incidentals at Rs. 100/- for the first day and Rs. 501- per day 
for subsequent days. These sums exceeded the 'compensatory 
allowance'. Besides, the Board of Directors exercised financial 
powers. As such, the Committee felt that the Directorship of the 
Company ought not to be exempt from disqualiftcation. 
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Governing Council, National Sample Survey Organisation (Memo-
randum No. 984) 

10. The Committee noted that the Chairman of the Governing 
Council, National Sample Survey Organisation was entitled to an 
honorarium of .RB. 1500/- per month which did not come within the 
ambit of 'com~tory allowance'. The other non-official members 
were entitled to TA/DA which was less than the 'compensatory 
allow_ance'. The Governing Council did not appear to exercise exe-
cutive or financial powers. As such, the Committee felt that while 
the Chairman of the Council ought not to be exempt from disquali-
fication, ordinary non-official members of the Council ought to be 
exempt. 

Food and Nutrition Board (Memorandum No. 968) 

11. The Committee noted that the non-official members of the 
Food and Nutrition Board were entitled to TA/DA which was less 
than the 'compensatory allowance'. However, as the Board exercis-
ed administrative and financial powers the Committee felt that the 
membership of the Board ought not to be exempt from disqualifica-
tion. 

Governing Body of Fooderafts Institutes, Kalamassry, BangalOre~ 
Goa1 Luclmow, Poona, Byderabad, Ahmedabad and Chandigarh 

(Memorandum No. 970) 

12. The Committee noted that the non-official members of the 
Governing Body of Foodcrafts Institutes, Kalamassry, Bangalore, 
Goa, Lucknow, Poona, Hyderabad, Ahmedabad and Chandigarh were 
entitled to T.A./D.A., which was less than the 'compensatory allow-
ance. However, as the Board of Governors exercised executive and 
financial powers, the Committee felt that the non-official members of 
the Governing Body of the Institutes ought not to be exempt from 
disqualification. 

Board of Directors of the West BeDgal Essential Commodities Sup-
ply Corporation Ltd. (Memorandum No. 973) 

13. The Committee noted that the non-official D~tors of the 
Board of Directors of West Bengal Essential Commodities Supply 
Corporation Ltd. were entitled to a fee of Rs. 50/- only for attendance 
on each meeting of the Board of Directors, which was marginally less 
than the 'compensatory allowance'. However, as the Board of Dir-
ectors of the Corporation exercised executive and financial powers 
the Committee felt that the Directorship of the Corporation ought 
not to be exempt from disqualification. 
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District FOOd and SuppUes Advisory Committee West Bengal 
(Memorandum No. 97C) 

14. The Committee noted that no decision regarding payment 
of TA/DA or any other allowance to the non-ofticial members of the 
Advisory Committee had yet been taken by the State Government. 
However, the functions of the Committee were of advisory nature. 
As such, the Committee felt that the non-official members of the 
Advisory Committee ought to be exempt from disqualification so 
long as the payment admissible to them remained below the level of 
'compensatory allowance'. 

Rajasthan State Road Transport Corporation (Memorandum No. 975) 

15. The Committee noted that the payment admissibl~ to the non-
official Directors of the Rajasthan State Road Transport Corporation 
exceeded the 'compensatory allowance'. Also the functions of the 
Corporation were executive and financial in nature. As such, the 
Committee felt that the Directorship of the Corporation ought not 
to be exempt from disqualification. 

Itajasthan State Board for PreveDtion and Control of Water Pollu-
tion (Memorandum No. 976) 

16. The Committee noted that the payment admissible to the non-
official members of the Rajasthan State Board for Prevention and 
Control of Water Pollution exceeded the 'compensatory allowance'. 
Also, according to the State Government, the functions of the Board 
were executive and regulatory in nature. As such, the Committee 
felt that the membership of the Board (including Chairmanship) in 
so far as it was an office of profit under the Government, ought not 
to be exempt from disqualification. 

Rajasthan Board of Bomoeopatbic Meclkine (Memorandum No. 177) 

17. The Committee postponed consideration of the ma tter. 

Rajasthan State Warehousin, Corporation (Memorandum No. 978) 

18. The Committee noted that the non-ofticlal Directors of the 
Rajasthan State Warehousing Corporation were entitled to a sit tin, 
fee of Rs. 50/ .. for each day of the mettings of the Board of Directt')TS 
or the Executive Committee or SUb-Committee. They were also en-
titled to a daily allowance of Rs. 15/- or Rs. 30/- per day. The 
Chainnan1 in addition, was entitled to a furnished bunelow. a car, 
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water and electricity charges upto Rs. 5000/- per annum and a sum-
ptuary allowance of Ra. 250/- per mensem. Also, the Board of Dir-
ectors exercised executive and financial powers. As such, the Com-
mittee felt that the Directorship of the Corporation ought not to be 
exempt from disqualification. 

Rajasthan State Industrial and MineraI Development Corporation 
Ltd., Jaipur (Memorandum No. 979) 

19. The Committee noted that the payment admissible to the 
non-official Directors of the Rajasthan State Industrial and Mineral 
Development Corporation Ltd., J aipur exceeded the 'compensatory 
allowance'. Also, the function of the Corporation was executive in 
nature. As such. the Committee felt that the Directorship of the 
Corporation ought not to be exempt from disqualification. 

Board of Dilectors of the Nahan Foundry Ltd., Nahan 
(Memorandum No. 181) 

20. The Committee noted that a non-official Director of the Nahan 
Foundry Ltd., Nahan was entitled to Rs. 50/- for each meeting of 
the Board of Directors. In addition, a non-resident Director who 
was not a Government servant was entitled to draw actual rail or 
air fare plus a fixed sum of Rs. 50/- as incidental expenses of the 
journey and halting allowance for each meeting, irrespective of his 
duration of stay at the place of the meeting. Thus, the payment 
admissible to a non-official Director might exceed the 'oompensatory 
allowance'. Also, the Board of Directors exercised executive ana 
financial powers. As such, the Committee felt that the Directorship 
of the Company ought not to be exempt from disqualification. 

Board of Directors of the Himachal Pradesh State SmaIl Industries 
and Export Corporation Ltd. (Memorandum No. 982) 

21. The Committee noted that the D.A: admissible to the non-
-official Directors of the Himachal Pradesh State SIllall Industries 
and Export Corporation Ltd. was less than the 'compensatory 
allowance'. However, the Board of Directors exercised executive 
and financial powers. As such, the Committee felt that the Director-
ship of the Corporation ought not to be exempt from disqualification. 

22. In regard to the following bodies, the Committee noted that 
the non-ofBclal members thereOf were either not entitled to any 
remuneration or were entitled to T.A. and D.A. which was less than 



the 'compensatory allowance' .. Besides, the functions of these bodies 
were mainly advisory in nature or their character, composition, 
etc. were such that their membership ought to be exempt from 
disqualificlltiOn. The Committee, accordingly, decided to recommend 
exemption of membership of these bodies from disqualification for 
.membership of ParUament: 

l 

r 

(1) Science and Engineering Research Council (Department 
of Science and Technology) (Memorandum No. 950). 

(2) Board of awards on import substitution (Department of 
Industrial Development) (Memorandum No. 954). 

(3) Development Council for Man-made Textiles (Department 
of Industrial Development) (Memorandum No. 955). 

(4) Development Council for Organic Chemicals (Department 
of Industrial Development) (Memorandum No. 956). 

(5) Development Council for Inorganic Chemicals (Depart-
ment of Industrial Development) (Memorandum No. 957). 

(6) Central Boilers Board (Ministry of Industry and Civil 
Supplies) (Memorandum No. 960). 

(7) Standing Committee of the Conference of Central and 
State Statistical Organisation (Ministry of Planning) 
(Memorandum No. 962). 

(8) Committee of Experts for Sample Survey in Hill Districts 
of UP. (Ministry of Planning) (Memorandum No. 963). 

(9) National Food Advisory Council (Ministry of Agriculture 
and Irrigation) (Memorandum No. 965). 

(10) Chief Director of Purchase Advi80ry Committee (Food 
Processing Industry) (Memorandum No. 966). 

(11) Central Fruit Products Advlaory Committee (Ministry of 
Agriculture and InilaUon) (Memorandum No. 96?). 

(12) Indian Wheat and Wheat Product. Development Council 
1 (Ministry of Agriculture and Irrigation) (Memorandum 

, No. 969). 

(13) Advilory Board of the National Sugar lDatitute, Kanpur 
, (Ministry of Agriculture aDd Irrigation) (Memorandum 

No. 971). 
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(14) State Evaluation Committee (West Bengal) (Memorandum. 
No. 972). 

(15) District Advisory Committee for procurement and distri-
bution of essential commodities (Himachal Pradesh) (Me-· 
morandum No. 980). 

(16) Rural Development Committee for the Union Territory 
of Chandigarh (Memorandum No. 983). 

(17) Museum Advisory Committee for Museum and Art Gal-
lery, Chandigarh (Memorandum No. 984). 

(18) District Committee on Employment for the Regional Em--
ployment Exchange, Chandigarh (Memorandum No. 985).-

(19) Chandigarh Industrial Development-cum-Liaison Board 
(Memorandum No. 986). 

(20) Home Minister's Advisory Committee on Chandigart 
(Memorandum No. 987). 

Honorary otllees held in bodies carrying executive, financial, judicial 
or semi~judieial powers (Memorandum No. 188) 

23. The Committee considered the opinion of the Ministry Cif Law, 
Justice and Company Mairs (Legislative Department) in the matter 
(vide Annexure) and desired that each case of an honorary office~. 

carrying executive, financial, judicial or semi~judicial powers where-
no remuneration was payable to the holder but which enabled him ~ 
wield influence and possess power of patronage, should be brought 
to their notice so as to enable the Committee to determine whether 
it was a fit case for recommending disqualification under Article-
102(1) (e) of the Constitution. 

24. The Committee then adjourned to meet again at 10.15 hours; 
on 'Monday, the 22nd March, 1976. 



ANNEXURE 

(Vide para 23 of the Minutes) 

E%tTacts, trom the U.O. Note No. 17 (3) 175-Leg. II dated the 1st 
JtmUtlrtJ, 1976 received from the MiniBtTsI of Law, Jumce aM 
Com.pcmy AlGif'B (Legislative Department). 

'SUB.JBCT: E~ of honoTCl'1l ot/kea held in bodies earrtling 
executive, jinanci4l, judicial Of' semi-;udi.ciCll powers . 

•• 
•• 

•• 
•• 

• • 
• • 

3. Where an office involves influence and prestige and also some 
pecuniary benefit (however small such pecuniary beneftt may be), 
.article 102(1) <a> Of the Constitution will apply and the office can 
be regarded as an oftlce of profit Having regard to the nature of the 
lDftuence and patronage involved, we can deny to any such office the 
benefit of the removal of disqualification under the Parliament 
(Prevention of Disqualiftcation) Act, 1959. 

4. Where an oftlc:e does not involve any pecuniary profit, as 
rightly pointed out in the Lok Sabba Secretariat. O.M. N\). ,11 f2/CD/ 
14 dated 22-4-1974, article 102(1)(8) of the Constitution can have no 
application and the matter cannot be dealt with under the Parlia-
ment (Prevention of Disqualifleation) Act as the object of the Act 
is not to create a disqualification but to prevent a dlsqualiflcation. 

5. It will, however, be possible to frame a law relatable to arti-
cle 102(1) (e) of the Constitution for disqualifying holders of offices 
involving influence and patronage for beiDg chosen, as. and lor being, 
a member of either House of Parliament. Any such law will have 
to spell out clearly the criteria on the basis of which an ollke may 
be regarded as an ofBce involving influence or patronage. Such a 
clear-cut spelling out of the criteria is necess'!ry not only for pro-
tecting the legislation from challenge under article 14 Qf the Consti-
tution, but also to enable Members of Parliament to determine for 
themselves whether an oftlce which they are holding or which they 
want to take up would be of a nature which would disquaJifythem. 
'The de\~ce of enumerating particular ofBces as offtces involving in-

22 
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fluence or patronage would be conductive to greater clarity but 
might be open to objection on constitutional and other grounds. In 
the first place, if all offices of the same nature or category are not 
covered by the enumeration, the law may be held to be discrimina-
tory. In the second place, the incidence of an office will be regulated 
by the law or rules under which the office is created and these caD 
vary from time to time, e.g., some restrictions may be placed by an 
amendment of the rules under which an office is created SO as to 
render the holder of the office incapable of exercising any influence 
or patronage. The attributes of an office which account for the 
influence and patronage involved in the office may be altered by 
the rules or orders under' which an office is created. In the third 
place, a person has to undergo a lot of financial expenditW=e and 
other difticulties in the process of his election and if he suddenly 
becomes disqualified by reason of a general provision, sub as seems 
to be the only course possible, there would be considerable 
haJ:dship. 

6. The above are some oJ. the aspects of the matter which need 
to be taken into consideration before arriving at an final conclusion. 

Sd/_ V. S. BANASHYAM 
Additional Legislative Counsel 

U 

Fifty~ond Sitting 
The Committee sat on Monday, the 22nd March, 1976 from 10.15 

to 10.55 hours. 

PRESENT 
Shri S. B. P. Pattabhi Rama Rao-Chairman 

MnlBas 

Lok Sabha 
2. Shri S. M. Siddayya 
3. Shri Arjun Sethi 
4. Shri Ram Shekhar Prasad Singh 

Robia Sabha 
5. Shri Yogendra Sharma 

SICUTARIAT 

~hri Y. Sahai-Chief Legislative Committee OffiCf!T· 
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2. The Committee took up for consideration Memoranda Nos. 
989 to 1023 relating to ertain Committees/Boards/Corporations, etc. 
constituted by the Government of India/State GovernmentsIUnion 
Territory Administration. 

Board of Directors of the Kamataka State Forest IDdaatries Corpo-
retieD Ltd. (Memoraadum No. 115) 

3. The Committee noted that the payment admiSSible to the non-
official Chairman and the non-ofticial Director of the Karnataka 
State Forest Industries Corporation Ltd. exceeded the ccompensatory 
allowance'. Also, the functions of the Corporation were of executive 
and financial nature. As such, the Committee felt that the Direc-
torship including the Chairmanship of the Corporation ought not to 
be exempt from disqualification. 

Aftisory Boards (i) Uader the MainteDanee of Internal Security 
Ad, 1171; aDd (0) UDder the coaservation of Foreign Exchange and 
Preveatia of Smaglioc Aetivitles A~t, 1174 (Tripara) (Memoran-

dum No. 117) 

~ The Committee noted that the Chairman and Members of the 
Advisory Boards (i) under the Maintenance of Internal Security 
Act, 1971; and (ii) under the Conservation of Foreign Exchange and 
Prevention of Smuggling Activities Act, 1974 were entitled to draw 
TA/DA and an honorarium of Rs. 200/- and Rs. 100/- per sitting 
respectively which exceeded the 'compensatory allowance'. Also, 
the functions of the Boards were Of judicial nature. As such, the 
Committee felt that the Membership including the Chairmanship 
of the Boards ought not to be exempt from disqualification. 

ADdhn Pradesh State PlanDI .. Boud (MemoraDdIlDl No. 119) 

5. The Committee DOted that the functions of the Andhra Pradesh 
State Plannjng Board ifttn alia were (1) to fonnulate 1000g·tertn, 
medium-term and annual plans on the basis Of the objectives and 
strategies so evolved; and (ti) to formulate projects in the light of 
the abovet 80 as to enable rational and cost effective choice of pro-
ject. and allocations of resources. These functions did not seem to 
partake of an executive eharacter. The Non-otBclal members of the 
Board were, bowever, paid an honorarium of RI. 100/- for each day 
of the meeting in addition to T A. wh1ch exceeded the 'compensatory 
allowance'. As such, the Committee felt that the membership of 
the Board ought not to be exempt fl'ODl diJqualUlcation. 
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Himachal Pradesh Housing Board (Memorandum No. 1006) 

6. The Committee noted that the Chairman of the Himachal Pra-
desh Housing Board, if a non-ofticial, was entitled to.a pay not ex-
ceeding Rs.1800/- per mensem which did not come within the ambit 
of 'compensatory allowance' as defined under Section 2(a) of the 
Parliament (Prevention of Disqualification) Act, 1959. 

The other non-official members were entitled to T.A.lD.A. which 
was less than the 'compensatory allowance'. However, the Board 
exercised executive and financial powers. As such, the Committee 
felt that the membership of the Board (including Chairmanship) 
ought not to be exempt from disqualification. 

State Level Committee to scrutinize applications for hire purchase 
of machinery (Meghalaya) (Memorandum No. 1010) 

7. The Committee noted that the TA/DA admissible to the non-
official Members of the State Level Committee to scrutinize applica-
tions for hire purchase of machinery did not exceed the 'compensa-
tory allowance'. However, the function of the Committee was to 
scrutinise applications for hire purchase of machinery which could 
ena ble the committee to wield influence. As such, the Committee 
felt that the non-ofticial members of the Committee ought not to be 
exempt from disqualification. 

Board of Directors of the Indian Oil Corporation IU. (Ministry of 
Petroleum and Cbemieals) (Memorandum No. 1014) 

8. The Committee noted that the non-ofticial Directors of the 
Indian Oil CorpQt'ation were entitled to a remuneration which was 
more than the 'compensatory allowance'. Besides, the Board of 
Directors exercised executive and financial powers· and was in a 
position to wield influence. As such, the Committee felt that the 
Directorship Of the Corporation ought not to be exempt from dis-
qualification. 
Board of Maaagemeat of Bal Bhavan Society, Kotla Road, New Delhi, 
(Ministry of Eclaeatioa aDd Sodal WeHare) (Memorandum No. 1020) 

9. The Committee noted that the non-omcial members of the Board 
of Management of Bal Bhavan Society, Kotla Road, New Delhi were 
entitled to TA/DA which was less than the 'compensatory allowance'. 
But the Board of Management exercised executive and financial 
powers. As such the Committee felt that the non-official members 

t 

of the Board ought not to be exempt from disqualification. 
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Board of Governors of the Lawrence Sehool (SaDawar) Soeiety 
(Memo. No. 1021) 

10. The Committee noted that the non-ofllcial members of the 
Board of Governors of the Lawrence Schdol (Sanawar) Society 
were entitled to TAIDA which was less than the 'compensatory al-
lowance'. However, the Board of Governors exercised executive 
and financial powers. As such, the Committee felt that the non-
oftlcial members of the Board ought not to be exempt from disquali-
flcation. 

11. In regard to the following bodies the Committee noted that 
no remuneration for the present was payable/admissible to the non-
official members thereof. Also, the functions of these bodies were 
advisory in nature. The Committee, accordingly, decided to re-
commend exemption of membership of these bodies from disquali-
fication for membership of Parliament so long as no remuneration 
was admissible to them or the payment admissible did not exceed 
the 'compensatory allowance': 

(1) State Advisory Cooperative Council for the Union Terri-
tory of Goa, Daman and Diu (Memorandum No. 989). 

(2) Hospital Visiting Committee for Goa Medical College. 
Panaji (Memorandum No. 992). 

(3) District Soldiers', Sailors' and Airmens' Board, Trlpura 
(Memorandum No. 996). 

(4) Supply AdvisQry Boards for Khasi Hills. Jaintia Hills and 
GJiro Hills Districts (Meg~a1aya)-(Memorandum No. 
1013). 

12. In regard to the following bodies, the Committee noted that 
the non-ofBdal members thereof were either not entitled to any 
remuneration or were entitled to T.A. and D.A. which was less than 
the 'compensatory allowance'. Besides, the functions of these bodies 
were mainly advisory in nature or their character, composition etc., 
were such that their membership ought to be exempt from disquaJi-
ficatioD. The C~mmittee. accordingly. decided to recommend exemp-
tion of membership of these bodies from disqualIfication for mem· 
bership of Parliament: 

(1) Board for visiting Mental Hospital, Panajt (Memorandum 
No. 990). 

(2) Hospital Visiting Committee for Direetorate of Health 
Services, Panajl (Memorandum No. 991). 
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(3) State Advisory Board on Correctional Services (Anda--
mans). (Memorandum No. 993). 

(4) (i) District level Coordination Committee for Correc-
tional Services (Andamans Distl) (ii) District Level Co-
ordination Committee for Correctional Services (Nicobar 
Distt.) (Memorandum N~ 994). 

(5) Vana Premi Sangha (Tripura). (Memorandum No. 998). 
(6) Planning and Development Committees for difIerent areas-

viz. (1) Coastal Andhra, (ii) Rayalaseema; and (iii) Telen-
gana (Andhra Pradesh) (Memorandum No. 1000). 

(7) State Advisory Board for the Correctional Administration 
of the Jails (Himachal Pradesh) (MemOl"anduin No. 1001). 

(8) Advisory Committee for State Museum, Simla (Himachal 
Pradesh). (Memorandum No. 1002). 

(9) Local Ward Committee for distribution of essential com-
modities (Himachal Pradesh). (Memorandum No. 1003). 

(10) District Employment Committees for Solan, Bilaspur~. 

Chamba. Dharamsala, Kalpa, Kulu, Mandi and Nahan-
(H.P.) (Memorandum No. 1004). 

(11) The Himachal Pradesh State Cooperative Council (Memo-
randum No. 1005). 

(12) State Level Sub-Committee under the Lndustrial Deve-
lopment Council (Himachal Pradesh). (Memorandum No. 
1007). 

(13) State Invention AdvisOry Committee (Himachal Pradesh)-
(Memorandum No. 1008). 

(14) State Industrial Development Council (Himachal Pra-
desh), (Memorandum No. 1009). 

(15) State Level Advisory Committee (Meghalaya) (Memo-
randum No. 1011). 

(16) Committee for Registration of Small Scale Industries and 
allotment of Raw Materials (Meghalaya) (Memorandum 
No. 1012). 

(17) Standing Committee on Police Training in the Bureau of 
Police Research and Development (Ministry of Home 
Affairs) (Memorandum No. 1016). 

(18) Advisory Committee on Training in Oftlcial statistics ancf 
related methodology (Ministry of Planning) (Memoran-
dum No. 1017). 
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(19) Steering Group on pilot survey for estimation of catch 
of fish from inland water resc>W'ces (planning Commission) 
(Memorandum No. 1018). 

~20) Steering Committee on Industrial Statistics (Planning 
Commission) (Memorandum No. 1019). 

(21) Governing Body of the Central Tibetan Schools Adminis-
tration (Ministry of Education and Social Welfare). (Me-
morandum No. 1021). 

Review of earBer recommendations of the Committee 

(1) Board of Governors of the Indian Institute of Management, Ban-
galore-Representation fur review of the recommendation of the 
Committee (Memorandum No. 1023). 

13. The Committee C<f1Sidered a representation received from 
the -Ministry of Education and Social Welfare in regard to their 
earlier recommendation relatinJ to the Board of Governors of the 
Indian Institute of Management, Bangalore, Vide para 15 of the 
'Twelfth Report Of Fifth Lok Sabha. The Committee had recom-
mended disqualification of the non-oftlcial members appointed by the 
~ver.nment on the Board on the ground of executive and financial 
powers being exercised by them. 

The Committee noted the following arguments put forth by the 
Ministry of Education and Social Welfare: 

" ...... the powers exercised by the University Executive 
Councils are in no way less than those ot thE" powers of 
the Board of Governors of. the tndlan Institutes of Tech-
nology or Indian Institutes of Management including 
Indian Institute of Management at Bangalore. In view 
of the fact that the non-offtclal members of the University 
Executive Councils are exempted from disquali1ication for 
membership of Parliament, the non-oflldal members of 
the Board of Governors of the Indian Institute of Mana-
gement, Bangalore should have been exempted from the 
same disqualiftca tiOD. 

It may also be stated that the Institute of Management, Ban-
galore had been established as a society under the Mysore 
Societies Registration Act of XVII of 1960 and its affairs 
are managed by a Board of Governors. The Board of 
Governors bas not been appointed by the Government." 



The Chairman of the Board of Governors was also 'appointed by 
the Central Government. As such, the Committee felt that no change 
in the earlier recommendation of the Committee made in para 15 
of their Twelfth Report (Fifth Lok Sabha) was called for. 

m 
Fifty-Third Sittine 

The Committee sat on Thursday, the 25th March, 1976 from 10.30 
to 11.00 hours. 

PRESENT 

Sbri S. B. P. Pattabhi RaIna Rao---Ch4inncm 

Lok Sabha 

2. Shri Somnath Chatterjee 
3. Shri S. M.. Siddayya 
4. Shri Ram. Shekbar Prasad Singh 

R4jJ1a S"bh4 

5. Sbri A. K. Refaye 
6. Shri Yogendra Sharma 

S&cuTAlUAT 

Shri Y. Sahai-Chief Legislative Committee Officer. 

• 

2. The Committee considered their draft 17th Report and adopted 
it. 



3. The Committee decided that the Report might be presented 
to Lok Sabha on the 26th March, 19'16. The Committee also decided 

that the Report may be laid on the Table of the Rajya Sabha Oft the 
same day. 

4. The Committee authorised the Chairman, and,. in his attsence, 
Shri S. M. Siddayya 10 present the Report to Lok. Sabha Oil their 
behalf. 

5. The Committee authorised Sbri A. K.. Rafaye and, in his 
absence, Shri Yogendra Sharma to lay the Report OD the Table of 
Rajya Sabba. 

6. The Committee then adjowned. 

GIIGIPMRND 1.8 1-2939 LS-28-4- 76 715. 
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